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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO.53/2024

IN THE MATTER OF:

FARHAKHAN .. APPLICANT(s)
VERSUS
STATE OF UTTARPRADESH& ORS ... RESPONDENT(s)
INDEX
NO. | PARTICULARS PAGE

1. FURTHER ACTION TAKEN REPORT BY WAY OF
AFFIDAVIT ON BEHALF OF URBAN DEVELOPMENT
DEPARTMENT, STATE OF UTTAR PRADESH IN
COMPLIANCE OF THE ORDER DATED 16.01.2025
PASSED BY THIS HON'BLE TRIBUNAL, DATED
SEPTEMBER 2025

2. |A COPY OF THE COMPLIANCE REPORT DATED
26.08.2025 SUBMITTED BY NAGAR PALIKA
PARISHAD, = MUZAFFARNAGAR IS ANNEXED
HEREWITH AND MARKED AS ANNEXURE-1

3. | A COPY OF THE MINUTES OF MEETING DATED
18.06.2025 IS ANNEXED HEREWITH AND MARKED AS
ANNEXURE-2

4. COPIES OF THE COMMUNICATION OF THE STATE
t MISSION DIRECTOR DATED 25.07.2025, THE DISTRICT
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MAGISTRATE’S LETTER DATED 08.08.2025, AND THE
MINUTES OF MEETING DATED 06.08.2025 ARE
ANNEXED  HEREWITH AND COLLECTIVELY
MARKED AS ANNEXURE-3

A COPY OF THE MINUTES OF MEETING DATED
19.06.2025 IS ANNEXED HEREWITH AND MARKED AS
ANNEXURE—+4

COPIES OF THE REQUEST LETTER DATED 24.06.2025
AND THE DISTRICT MAGISTRATE’S ORDER DATED
24.06.2025 ARE ANNEXED HEREWITH AND
COLLECTIVELY MARKED AS ANNEXURE-5

COPIES OF GCIND’S REQUEST DATED 14.07.2025, THE
ORDER DATED 25.07.2025, AND SUBSEQUENT
COMMUNICATION DATED 20.08.2025 ARE ANNEXED
HEREWITH AND COLLECTIVELY MARKED AS
ANNEXURE-6

COPIES OF THE DISTRICT MAGISTRATE’S
COMMUNICATION DATED 26.08.2025 AND GCIND’S
PROGRESS REPORTS DATED 28.08.2025 AND
01.09.2025 ARE ANNEXED HEREWITH AND
COLLECTIVELY MARKED AS ANNEXURE_7

10.

COPIES OF GCIND’S PROPOSAL DATED 09.06.2024
AND BOARD RESOLUTION DATED 20.07.2024 ARE
ANNEXED  HEREWITH AND COLLECTIVELY
MARKED AS ANNEXURE-§

11,

COPIES OF THE CONCESSION AGREEMENT DATED
10.01.2025 AND GCIND’S LETTER DATED 14.07.2025
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ARE ANNEXED HEREWITH AND COLLECTIVELY
MARKED AS ANNEXURE-9

12. | A COPY OF GCIND’S LETTER DATED 14.07.2025
(REGARDING COMMENCEMENT OF PHASE-I
WORKS) IS ANNEXED HEREWITH AND MARKED AS
ANNEXURE-10

THRQUGH COUNSEL
BHANWAR PAT SINGH JADON
STANDING COUNSEL FOR THE STATE OF U.P

EMAIL-bhanwar09jadon@gmail.com
PHONE NO.-6375115224

Date: 03.09.2025
Place: NOIDA
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Tehsil Sadar Lucknow

ORIGINAL APPLICATION NO. 53/2024 Regd.No. 34(86)2009
IN THE MATTER OF:
FARHAKHAN APPLICANT(s)
VERSUS
STATE OF UTTAR PRADESH & ORS <+++...RESPONDENT(s)

FURTHER ACTION TAKEN REPORT BY WAY OF AFFIDAVIT ON

BEHALF OF URBAN DEVELOPMENT DEPARTMENT, STATE OF

UTTAR PRADESH IN COMPLIANCE OF THE ORDER DATED

025 PASSED BY THIS HON'BLE TRIBUNAL.
AR DN

//—\K
,;mo”sglkat [ aly}\?n Banerjee, aged about 58 years, son of Late Devi Dass Banerjee,

Advocate § Norary

Tehyba z)sted s Joint Secreta Urban Devel nt D t
Regd } »;%%g%gg& ?: “ 11 retary, Ur evelopme epartment,

)
s,
‘q.\‘\

Y/
\Gové nefit of Uttar Pradesh, do hereby solemnly affirm and state as under-

1. I am fully conversant with the facts of the case and competent and duly

authorized to swear this Affidavit.
Sworn & Verifie:ﬁ

""35"3

' the present matter, allegations of violations of the Solid Waste
‘:lucp‘{ r‘ \, \lﬁ

......

;’;;;"j;‘;;‘EM ,glagement Rules, 2016, Biomedical Waste Management Rules, 2016,

Adampur Jam.b: Lucknow
and improper management and handling of waste by the Nagar Palika

Parishad, Muzaffarnagar, Uttar Pradesh have been made. One of the

i
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grievances pertains to the dumping site at Kidwai Nagar, Muzaffarnagar,
where legacy waste is lying dumped.

3. That the Hon’ble Tribunal, vide orders dated 23.09.2024 and 16.01.2025,
directed the Deponent to disclose the complete details of the Waste-to-

Energy Plant. The relevant paragraphs of the orders are reproduced below:

Order dated 23.09.2024

“...2. Hence, we direct the State of U.P. to disclose the complete details of
the Waste-to-Energy Plant, including its nature, capacity, and technology
used. Respondent No. 4 is also directed to place on record the current

/,.*_szarus of legacy waste as of 30.08.2024 and the daily generated waste

/J‘
Q1A
e~

e /’ W:Ehm the Municipal Corporation which is adding to the legacy waste.

;\'\

!L\T b l’ i'J -l“{‘ 3 E't
Aldl;ocate&iotﬁer fhe:reports in terms of the above be filed in the form of an affidavit
Tehsil Sadar, Lucknow /' i

' 3;"8 20{”‘ . ]
N ‘;zj /ﬁlﬁlzng...
N 5

OF 4 3

W
o 5"

Order dated 16.01.2025

“...1. A letter has been circulated by Counsel for the State of U.P. seeking

adjoumment on the ground that there is a meeting scheduled in February
Sworn & Verified

Befgre n J 2025 wherein the comprehensive details and timeline Jor the Waste-to-
ABRR UM~
ADVOCATE & N:"Eiefgy (WTE) Plant will be discussed and a decision will be taken. In the

Vill-Devi & an;
Adampur Januui

letter it is stated that the complete details and progress report concerning

the WTE Plant will be submitted within six weeks. The prayeris allowed...”

-
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4. That in due compliance with the directions issued by the answering
Department vide letter dated 22.08.2025, the Nagar Palika Parishad,
Muzaffarnagar (hereinafter referred to as “NPP”) submitted its compliance
report dated 26.08.2025 before the answering Department. The answering
Department, upon taking cognizance of the said compliance report, is
accordingly placing the present Further Affidavit on record before this
Hon’ble Tribunal. A copy of the compliance report dated 26.08.2025 is

annexed herewith and marked as ANNEXURE-1.

Meetings, Site Inspections, and Infrastructural Arrangements Relating to

Access Road and Electricity Connection for the Waste-to-Energy Plant

5. That it is respectfully submitted that a series of meetings and site

inspections have been convened at various levels in relation to the
\\230 ‘AR;,
/ tably

Nshment and operation of the Waste-to-Energy Plant at

Ainbrish Kumar .
Admcate& NotM 2§ rnagar, and the related infrastructural arrangements, the progress

i
l

.....

f'is set out hereunder:
That a meeting was convened on 18.06.2025 under the
Chairmanship of the Principal Secretary, Urban Development,

Swom & Vnr_'r'
Govemment of Uttar Pradesh, to review the progress of Waste-to-

T j'wm* 2 NOT-. Energy and CBG projects across Urban Local Bodies. In the said
Viil-Devi Ganj An= J'
Adampur JanL.bi Lusknow

meeting, M/s GCIND Solutions Pvt. Ltd. apprised that the

Muzaffarnagar project site was facing infrastructural constraints,

i
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namely a narrow approach road and dilapidated structures
obstructing construction activities. Directions were accordingly
issued to GCIND to commence legacy waste remediation without
delay, while the District Magistrate and Executive Officer,
Muzaffarnagar, were instructed to provide full assistance, including
clearance of dilapidated structures, development of a suitable access
road, and submission of fortnightly progress reports. A copy of the
minutes of meeting dated 18.06.2025 is annexed herewith and
marked as ANNEXURE-2.

ii.  That in continuation thereof, vide communication dated 25.07.2025,
the State Mission Director, Swachh Bharat Mission (Urban),
directed the District Magistrate, Muzaffarnagar, to review the

73 A

¢/ Ambrish Kuma ;\\ ﬁimish an action taken report to the Urban Development Department

* Advocale & Notary | 4 11
\ Tehsil Sagar Lucknow ‘

(}TA#\ . progress of the project, ensure development of the access road, and

! 5 . . :
and the State Mission Directorate. Pursuant thereto, the District

€40 No. 34(86)2002
D N . .
v,ﬁfﬁwg\,_///gflaglsﬁate 1ssued communication dated 08.08.2025 and convened a
\\*:"; ', o

cimnn =

meeting on 06.08.2025, wherein officials of the Nagar Palika

Sworn & \Rerishad: the Uttar Pradesh State Bridge Corporation Ltd., and

Befpre mf <

',;’zBféiél?l Pl&p@ﬁﬂtanves of GCIND participated. In the said meeting,
ADVOCATE & NOFARY

Vill-Devi Ganj AVF .
Blams Janubi@u@g:rsavpons were held on acquisition of land for the access road,

financial and physical progress of the bridge under construction over

the Kali River, and coordination measures for early commissioning

(g
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of the Waste-to-Energy Plant. Directions were issued to expedite
land acquisition, ensure release of financial installments, and
complete construction works at the earliest. Copies of the
communication of the State Mission Director dated 25.07.2025, the
District Magistrate’s letter dated 01.08.2025 , and the minutes of the
meeting dated 06.08.2025 are annexed herewith and collectively
marked as ANNEXURE-3.

iii.  That further, on 19.06.2025, following a site inspection, a meeting
Wwas convened in the office of NPP, Muzaffarnagar, attended by the
Executive Officer, the CEO and India Director of GCIND, and
representatives of M/s Ayushi Hygiene and Care Pvt. Ltd. In the said

‘sxo‘\' AR ;:\;;E:{neeting, it was agreed that M/s Ayushi Hygiene and Care Pvt. Ltd.

Ambf\Sh‘éﬁTfrf gt&y continue operating its fresh waste processing plant at the
ndvocate & NO ) {

ol Sada;‘ié‘aggg‘? identified site for a further period of three months, after which it
Regd. No. i
6’0&7 39 \‘§§3§ﬁall vacate and hand over the land free of cost to GCIND. It was
-0FV .2

further recorded that there exists no dispute between GCIND and

cworn & Verifidds Ayushi Hygiene and Care Pyt Ltd., and that both parties are in
oworllt ©

Beigie 37g,ﬁ%sensus. Further, during the inspection, M/s GCIND Solutions

[BRSH KUMA
"ADVOCATE & NOTAR o . .
vii-oevi Ganj AnadPve Ttd. identified and earmarked the specific areas wherein NPP
Adampur Janubi, Luckn

may dispose of daily fresh waste in a manner $0 as not to impede or

obstruct the ongoing and proposed works of the Waste-to-Energy

ind
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Project. A copy of the minutes of meeting dated 19.06.2025 is
annexed herewith and marked as ANNEXURE 4.

iv.  That as per the progress report dated 19.04.2025, construction of the
bridge across the Kali River under the Pandit Deendayal Upadhyay
Nagar Vikas Yojana, which had commenced in March 2024, stands
at an advanced stage, with the foundation and sub-structure
completed and super-structure works presently in progress. For
expediting land-related proceedings for the approach road, a request
was placed before the District Magistrate, Muzaffarnagar, for
constitution of a joint committee at Tehsil Sadar level vide letter

dated 24.06.2025. The said request was approved on the same date,

/$‘{)TA R;.- %, and a joint committee was duly constituted comprising the Sub-

“igivisional Magistrate, Sadar; the Tehsildar, Sadar: and the
i

Ambrish Kumar
Advocate & Notary | % i

Tahsil Sadar, Lucknow / i ' | |

Regd. No. 348812009/ _.Executlve Officer, Nagar Palika Parishad, Muzaffarnagar. Copy of

A

the Previous Affidavit as (ANNEXURE-3: Judicial Page No. 480),

Sworn & Verifiddreas the request letter dated 24.06.2025 and the District
Befpre mrz
Qﬁ%ég |‘E(ﬁ;i@j‘g_.gistrate’s order of the same date are annexed herewith and

A
ADVOCATE & NOTARY
oremilatiig bl ekdllgctively marked as ANNEXURE-S,

Adampur Janubi, Luc
v.  That in addition to the above, vide letter dated 14.07.2025, GCIND

sought permission for dismantling and disposal of old structures at

the project site and further requested provision of a commercial

L
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electricity connection of 160 kW. Vide order dated 25.07.2025, NPP
duly granted permission for dismantling and disposal of the old
structures, and on the same date, the Executive Engineer, Urban
Distribution Division, initiated necessary steps for provision of the
commercial electricity connection. A reminder in this regard was
also issued on 20.08.2025 to ensure timely compliance. Copies of
GCIND’s request dated 17.07.2025, the order dated 25.07.2025, and
subsequent communication dated 20.08.2025 are annexed herewith
and collectively marked as ANNEXURE—6.

vi.  That in furtherance of the above deliberations, vide communication
dated 26.08.2025, the NPP, Muzaffarnagar, directed GCIND to

3 .. accelerate the commissioning of the Plant and to furnish the present

/( A/brish‘h \\ Status of works at site. In response, GCIND submitted progress
umar i
*

Advo.,ate&*\ic'ar\- \':G: ‘-3 ;
Tehsil Sadar, prcy reports dated 28.08.2025 and 01.09.2025, apprising of site

Regd. No. 34(86)2009

| N ; ;
jk\_,/\\gb clearance, transportation and assembly of the separation unit,
= OFy R

preparations for erection of the trommel machine, as well as

Q"ll ~
s ok & Veris! remedlal measures for waterlogging and Phase-I site development.

g’{i‘)‘{ )f Coples of the District Magistrate’s communication dated 26.08.2025
\.:u,_i '\I‘\ATF 2 No MJ‘Q
H-Dgy; TARY

Adampu, a i 3‘bu Anaiy, and GCIND’s reports dated 28.08.2025 and 01.09.2025 are annexed

Ut.p rrow

herewith and collectively marked as ANNEXURE-7,

Waste-to-Energy Plant (WTE Project)...

(-
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6. That with respect to the Waste-to-Energy Project at Muzaffarnagar, it is
respectfully submitted that a topographic survey conducted by NPP on
03.11.2024 assessed the total quantity of legacy waste at the Kidwai Nagar
dumping ground at 2,60,718.72 cubic meters, equivalent to 208574,976
MT.

7. In respect to the WTE Project and disposal of legacy waste, it is

respectfully submitted as under:

Iy That for disposal of the legacy waste, an agreement was executed in
2024 between the Nagar Palika Parishad, Muzaffarnagar (“NPP”)
and M/s GCIND Solutions Pvt. Ltd. (“GCIND”), under which

19.446 hectares of land were leased for a period of 30 years for

. establishment of a Waste-to-Energy Plant envisaged to generate 30

MW of electricity from 1,750 tons of waste per day. Reference may

/ Ambrish Kumary & . .
[ & { Np\ldvocate &LNgfn‘gw be made to the said Lease Deed, already annexed with the Previous
8 Sadar, LU i

§

fﬁ‘;;g No. 348512008/ 7 | | :
& //Affidavit dated 30.04.2025 therein as (Annexure-3:Judicial Page

Dyt S

No. 471), which is not being repeated herein for the sake of brevity.

ii.  That GCIND, vide its letter dated 09.06.2024, submitted a proposal

oy & Verified . - . )
SR for undertaking disposal of the existing legacy waste on a free-of-

E, C:‘ i lme
o7 | 3 J B
Aﬁ:&‘é ,Q;? T é’:i;é\&t basis. The said proposal was duly considered and approved by

Vill-Davi Ganj Anaiya
r i CAOW
Adampur Janubi, Lu nt

¢ Nagar Palika Parishad, Muzaffarnagar, through its Board

Resolution dated 20.07.2024. Copies of the proposal dated

L
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09.06.2024 and the Board Resolution dated 20.07.2024 are annexed
herewith and collectively marked as ANNEXURE- 8.

iii.  That in furtherance thereof, a Concession Agreement dated
10.01.2025 is entered into between NPP and GCIND. Pursuant
thereto, GCIND commenced formal operations of Phase-] (site
clearing) on 10.07.2025 with deployment of JCB and Pokland
machines at the site, as intimated vide its letter dated 14.07.2025.
Copies of the Concession Agreement and GCIND’s letter dated
14.07.2025 are annexed herewith and collectively marked as
ANNEXURE- 9.

iv.  That vide communication dated 28.08.2025, M/s GCIND Solutions

Pvt. Ltd. apprised Nagar Palika Parishad, Muzaffarnagar (NPP) of

\\the progress at the Waste-to- -Energy site. It was submitted that

Ambrish Kumar \ '-‘s

Advocate & Notary Eearance of unwanted waste at the designated location stood
Tehsil Sadar, Luckaow .- H

Regd. No. 34(86)200¢

Pty
e o \‘_l _/
‘1_"-\3 § (,:'_/

=LA installation of the separation unit, and that JCB and Pokland

pubstantially achieved, suffi icient space had been created for the

macgmes remained in continuous operation since 10.07. 2025,
rrﬁ 8- Verlsl

s/ T ;—aﬂler intimated vide letter dated 14.07.2025. It is further stated that
Kl MAR

RO \fgC\f}T‘z, fn:“grp;a ¢x1stmg steel structure had been dismantled to enable unhindered
\I 1 avi

Adampur Janubi, Luckn
development of the project area, and that the separation unit had

already been transported to the project site by heavy carriage and

was under assembly. It has further been intimated that fractions

-
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recovered from initial site segregation, including sand and stone-like
material, are to be utilised for stabilisation and preparation of the
digester foundation. GCIND further conveyed that preparatory
works were underway in the area earmarked for Phase-II, which
would involve removal and relocation of overlying waste (to
commence withing a week), and that construction of a boundary wall
around the site (to commence within three weeks) is going to be
undertaken to demarcate the premises and prevent indiscriminate
dumping of waste, thereby ensuring operational control. Copy of the
letter dated 28.08.2025 already been annexed with the present
Further Affidavit as ANNEXURE-7 and copy of letter dated

14.07.2025 is hereby annexed as ANNEXURE-10.

i\

ilts trommel machine, having a processing capacity of 300 MT/Day,

Ambrish Kumar,
Advocate & Notary
Tehsil Sadar, Lucknow

\Pegd No. 34(86)200

0//) \%l\\"/
OFu Y. bsequent preparation of the requisite base. It was, however, submitted

that continuous heavy rainfall had caused severe waterlogging at the site,

rendering the ground conditions unsuitable for heavy erection activities.

GCIND assured that immediately upon improvement of weather

?r ETE%LO&S erection of the trommel machine would be completed within

approﬁlmately two weeks, whereafter the process of legacy waste

OW

o

remediation would formally commence. Copy of the letter dated

hd

i_..m- Y T
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28.08.2025 already been annexed with the present Further Affidavit as
ANNEXURE-7.

9. Thatas already noted in the Previous Affidavit dated 30.04.2025, it is again
respectfully submitted that the Waste-to-Energy Plant at Muzaffarnagar is
being developed in two phases, namely Phase-I and Phase-II. PhaseI,
which includes the clearance of legacy waste and associated site
development works, is scheduled for completion by September 2026, while
Phase-II, envisaging the full-scale operation of the Plant, is projected to be
completed by the year 2029.

10.That the State Government remains committed to addressing the

A0V & e,nv;lronmental concerns associated with legacy waste at Muzaffarnagar

Ambrish Kum@ ﬁd is takmg all necessary steps to ensure the successful implementation

Advocate & Notary ;
TensHSadar Luckggg e .'

I1.Hence, the present Additional Affidavit is being filed for the kind
SWorn &:ovadeﬁmi@n and perusal of this Hon’ble Court.

! JFQ
iQ/Bj ﬁ%@ at everythmg stated above has been stated by me in my official

AIJ‘I’\LpT— .
Vill-Dey; o NOTARY

Adampyr Jamg;;p’a’g%‘g}: on and derived from the official records and I state that nothmg

material has been concealed therefrom. /9

DEPONENT
»
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VERIFICATION

Verified at LUCKNOW on this (% day of September, 2025, that the contents
of the above affidavit from paragraphs 1 to 12 are believed to be true and correct
to the best of my knowledge and belief. No part of it is false and nothing material
has been concealed therefrom.
s 0005‘

03- 09 £
DEPO&\IENT

/. Ambrish Kymar\

I * | . Advocate & hogary | A |
\ ‘ehsil Sadar, Luckngy |

\ m\.\:.’egd. No. 34(88)2005
O 4

\5 j_‘ Ei © '\'\.-".»-'
o, il ..!' L 9l7
o
o\
- Y

sworn & Verified o OnenﬁEXecu\anﬂwho

~ — .

i
15
[T
ke
P
A

e

. identihH me.
o ;Br}é lhl: s%;;eleulT.\.betore
AMMBRISH/ KUMAR

ADVOCATE & NDTASY
Vill-Cevi Gan} Anziya
Adampur Janubi, Luchnow
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ANNEXURE-1
BRI TR UTfeid! IRYE JOlFhRR |
TH: | 2 89/ H0%0 / 202526 fe=tres: 26.08.2025
RGeS
A BT Il
WY Wi

IR UV WA, oRGTS;

faw: w0 wh wRa =rrfrer grr afowo W0-563 /2024 Farha Khan Vs. State of Uttar
Pradesh & Ors ¥ TR airewr faAi 01052025 @ aruTer & wWay |

AT,

AMH YF Ho 5286 / H1-5—2024-02R< /2025 7 22082025 RITH o I B
RN &R WRT aee RAE 01.052025 & gawor § Frag HAag f&AE 04.09.2025 &
Wﬁ@maﬁwﬁwaﬁmmfﬁmmﬁ@%‘lﬁﬁw TS
ﬁwﬁww%@uﬁwqmqﬁwmwmwﬁ%@mmﬁm
WW%W%WHWW%W%@MW@W@WW
Rty &1 foga fRrgar fa=or v yor &

o Wﬁmwwmmwmaﬁtﬁaaﬁwﬁﬁwﬁmaﬁ%@
feAT® 00.01.2025 % w4 Ho Mg e Toe PR WoRI0 Wo—o3, TR faer, daex—1,
WWWWWHWWW@WW%—W%
ﬁmwmwﬁwmﬁmwél(aﬂéaaﬁmﬁwmﬁwﬁﬁom
zéeﬁﬂmzﬁmmoﬁvroz%uaf?ﬂfa?m,oazozsmmmwﬁﬁﬁﬂmzsqa
2025 T STH ERT AT 9700 MT B A% F1 PRARY AheraTqdes owr feay mar &
o & fied @1 a9 T 4171470 MT 3R RDF onft e w wafeg 2 |

. wWWmmW@Wﬁ%‘mﬁoawzmﬁ
WWW@HWW#W%W&?? ?F?{&l’cﬁiﬂ?{?ﬁﬁ?}jﬂzo%m.g?ﬁ
Hoes Brfl 81 s FRART 3 M/S GCIND Solution Put., ltd 9 TR uilerer aRyg
W?ﬁﬂ%ﬂﬁﬂﬁ%ﬁﬂtmmﬁ?ﬁﬁ@@ﬂéﬁﬂ%ﬁ%ﬁm@m19.446
g@eTX 9 M/S GCIND Solution Pvt. Ltdaﬁwmmmmaﬁ
WW%WWQWW%gsoaﬁZEW.mWﬁW%(GﬁHﬁ
yfafefy werm) | S B &R 1750 < WR Re @AY ¥ 30 M awe Rweh @ fwfor
a2 ST | GESTRIST M/S GCIND Solution Pt. Ltd 9 Rrredt e a7 frges Ao
mmeaﬁéaﬁ@qﬁﬁﬁngwgﬁﬁmW@%
foraoT f54 ST 89 M/S GCIND Solution Pvt. Ltd T8 v uiferes IRYE IR B
maﬁaﬁmw%fﬁwmmmﬁmsﬁtmmwﬁﬁmm
@gzﬁrﬁwwwr%g Phase-l(SiteCIearing)W?mﬁﬁbﬂTW?@T?I '

o TR UIfCIHT URYS BRI I g TG @le & UR™ BN a9 SR Teve 1) Sa—ive o
éﬁmﬁww%gwmwﬁwmmozmmmm%gw

@ Scanned with OKEN Scanner
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159 e omaRT B eEe Wve B R Wigd AT o g@l © ) o uids @
A W B R O B ufET aRe A W <8 2 | R st wiferet g 3 {6
T THE B O WR W WAeM SaR e ¢ TAo @ie @ YR B a9l
BYI-a% < & AR fear SR |

M/S GCIND Solution Pvt. Ltd RT forRfl O @ faReT &g ST UIeve a% & ugd
A1t A A @ T o e aw # Sowo o wg W fdo g1 fawi ad 2023—24 #
jo € TOTel SUER TR e Ao & o Re—g-Uell Wie bl W ugE
T Pl T4l R [g AT wrd A 2024 H yRw fHAT S0 gal €1 qqdd § Ag W
FHre<Y[ T4 §a WaaR &1 S I &1 g1 8 R YR IR BT $1d gfdr ) 8| 40
&9 H TR UIferdt gRT UM qorg, # fF Afenrevr &1 $ri fBar o g1 8 e umw wee
# o e T W T w9 afiRed am wiemR # orft 9 strEyr @1 ward
far o <& & e e gedlld 9® @ R ¥ 9 Rffeawr v AW e axe @
IR uF e wEea o AT M g

ST g AN ©g wg Fafor orf gof @9 qa @ Rufy § 7R wiferer uRuyg & i
faTT gR1 v dfeass ARt @1 fomior avmar o gar 21 R R B9 e @& R &g
H0 YR ETESIF YO8 B Wofdlo & arg=r o1 A rarTHA g a9 & B W@ T g
" BT TN HRA §U IRE—S—TGil Wlie BT \=rel B arell B4 M/S GCIND Solution
Pvt. Ltd ERT I Phase-1 (Site Clearing) &7 &1 fobar a1 2 |

feAid 19.06.2025 @1 RTAREN TRy @rferd 4 AaeR) 78y & IuRafy
Showlogfear & giifHfRar & s 455 g8 R Renfer 78ieg & 9 ave g ool
wie BT wereld FReror fhar T WEl G.C. India BT RIenRer wEeg @1 e ufy
HT I fe@rr T FEF R G.C. India §RT 397 Bio-digester &7 3R &) TS BT
T far ST 81

fenfaerd e @ SuRefa & & Nodlo sfewr grT wrar fafed fear T ot
grferadT gfafed &1 B e S fhar o |qadr 2|

feid 19.06.2025 @1 & forivh ave @i & vercha PR & weErg TR wfereT TRye
TOIHRAT & BRI H 486 g8 R el ofer), oo sfear & CEo o
T Td India director # 4a T B ¥ B FARART I qreh B amgdr B
s B Hlo fAo & afaffy suerd w8 e SuReffy § frer fargel wr wewfy o0
(e Her )

o We g Ul wic &Y Rifed wwd W g e we waw woftio g o
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ANNEXURE-2

M,;:rt]e: of the Mmeeting held under the Chairmanship of Principle Secretary,
urban development, Govt of Uttar Pradesh on 18.06.25 at 03.00 PM to review
th.e Implementation Progress of Waste-to-Energy (WTE) and Compressed
Biogas (CBG) Projects in Urban Local Bodies of Uttar Pradesh

At the outset, the chair welcomed all present and impressed upon the Municipal
Commissioners, and representatives from WTE/CBG plants companies to make
concerted efforts for time-bound implementation of WTE/CBG plants. The chair
expressed extreme concern over the slow progress of WTE/CBG projects and directed

all Cities, and companies to expedite the implementation process.

To review and assess the status, key challenges, and necessary next steps for the
effective implementation of Waste-to-Energy and Bio-CBG projects in various cities

across Uttar Pradesh. Following Key Discussions and Decisions were agreed upon:
1. NTPC — Waste to Charcoal Plants (Varanasi, Gorakhpur, Meerut)

NTPC informed that its Waste to Charcoal plant in Varanasi is expected to be fully
operational within a month. However, the quality of municipal waste being supplied by
Varanasi Municipal Corporation (VMC) is currently unsuitable for efficient processing,
owing to high moisture levels, inert materials, and a significant proportion of construction
and demolition (C&D) debris. The plant's operations are being adversely affected due to
these issues. It was directed that NTPC must begin operations at full capacity as planned,
while VMC was instructed to strictly adhere to the agreed waste quality parameters by
ensuring the supply of fresh and segregated municipal waste. The SBM-PMU team will
provide necessary coordination support between NTPC and VMC to address the

operational issues and facilitate smooth functioning of the plant.

In Gorakhpur, NTPC reported that the plant development is progressing as per the

approved implementation timeline, and no major hindrances were noted at this stage.

Regarding the Meerut project, NTPC shared that the Feasibility Study Report (FSR) has
been completed and is expected to be placed before the NTPC Board for approval within
the month. Once board approval is obtained, the construction of the plant is projected to
begin within two months.
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2. Ever Enviro — Bio-CBG Plants (Lucknow, Gorakhpur, Prayagraj, Ghaziabad)

Ever Enviro has unilaterally extended its project timelines to August 2026 and has

requested additional land—an action that is inconsistent with the original agreemef‘t
terms.

In Gorakhpur, the agency proposed to enhance the plant's capacity from 200 TPD to 300
TPD, citing economic viability.

In Lucknow project has been delayed due to the absence of a concrete approach road to
the site.

In Prayagraj, the agency mentioned that it expects to commence operations within a

month, following the receipt of all necessary approvals.
In Ghaziabad, Ever Enviro expressed the intention to exit the project amicably.

After deliberation, it was decided that no additional land shall be allotted to Ever Enviro
mid-project, as it falls outside the original scope of agreement. The agency was instructed
to revise and resubmit technical drawings that reflect actual site conditions. The proposed
capacity enhancement in Gorakhpur was approved, and Lucknow Municipal Corporation
was directed to expedite construction of the approach road. Ever Enviro was further
instructed to begin project execution across all cities and demonstrate tangible progress
at ground level. In Prayagraj, the agency must operationalize the plant at full capacity
without delay. In Ghaziabad, Ever Enviro shall proceed with formal closure of the project
in collaboration with Ghaziabad Municipal Corporation (GMC), which has been advised
to begin the process of onboarding a new project implementation agency. It was
underscored that MoHUA is closely monitoring these projects, and a lack of timely, on-
site progress may result in necessary disciplinary action.

3. CUGL - Bio-CBG & Dry Waste Plant (Kanpur)

CUGL informed that legacy waste present at the project site in Kanpur is obstructing the
commencement of construction activities, although partial boundary wall development
has been completed. The Kanpur Municipal Corporation (KMC) was instructed to remove

all legacy waste from the site and formally hand over the land to CUGL by the end of June
2025 to enable timely project execution.
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4. BPCL — Bio-CBG Plant (Saharanpur)

BPCL's agreement signing in Saharanpur has been delayed as the municipal corporation
has sought technical assistance for designing a pre-sorting unit. It was decided that
Saharanpur Municipal Corporation should complete the agreement signing process within
June 2025. BPCL will provide full technical support to SMC for the design and execution

of the pre-sorting unit to enable smooth project implementation.
5. lkratos — Bio-CNG and Methanol Plant (Aligarh)

Ikratos updated that it has reapplied for Consent to Establish (CTE) but is facing
challenges in obtaining environmental clearance for the current land parcel. Aligarh Nagar
Aayukt informed that a meeting with the Pollution Control Board (PCB) is being scheduled
to resolve the matter. If CTE clearance is not granted, the municipal corporation will
provide an alternative land parcel to ensure that the project proceeds without further

delay.
6. GC India — Waste to Energy Plants (Muzaffarnagar & Ghaziabad)

GC India reported that in Muzaffarnagar, the project site suffers from infrastructure
limitations including a narrow approach road and the presence of dilapidated structures
that obstruct construction work and the movement of heavy machinery. GC India was
instructed to commence legacy waste remediation activities without further delay. The
District Magistrate and Executive Officer of Muzaffarnagar were directed to provide full
support in clearing old structures, developing a suitable access road, and submitting

fortnightly progress reports to the Directorate for regular monitoring and review.
7. Spake Bresson — Waste to Energy Plant (Agra)

Spake Bresson and Agra Municipal Corporation jointly confirmed that all necessary
statutory approvals for the project have been obtained. Construction work is currently in
progress and is aligned with the project implementation schedule. The plant is expected
to be completed by December 2026.

Conclusion

All implementing agencies and ULBs were advised to take immediate corrective actions

to resolve on-ground issues and to ensure physical progress of work without delay.
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Regular coordination between municipal bodies, project developers, and the Urban

Development Directorate is essential to meet timelines. The SBM(U) Cell shall conduct

periodic reviews to track progress. Any unwarranted delay or deviation from approVed

plans shall be escalated for appropriate action.

Swachh Bharat Mission-Urban
ULB Directorate, UP
Gomti Nagar Extension Sector-7 Lucknow.

Letter No.:- PMU/ 8/9 1 42905)12025
Date 2 F June, 2025

Copy forwarded for information and necessary action: -

1.
2.
3.

Principal secretary, urban development department Uttar Pradesh
Respective Municipal Corporation’s Nagar Aayukt, Uttar Pradesh.

Representative of NTPC, Ever Enviro, CUGL, BPCL, lkratos, GC India, Spake
Bresson

Respective State PMU, Swachh Bharat Mission (Urban), Uttar Pra

(Anuj
State mission
Swachh Bhara
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The following officers and representatives participated in the meeting: -
«Mr. Anrrit Abhijat (IAS), Principal Secretary Urban Development, Govt. of Uttar Pradeh
e Mr. Anuj Kumar Jha (IAS), Director Urban Local Bodies, Govt of Uttar Pradesh.
« Mr. Gaurav Singh, Gorakhpur Municipal Corporation Nagar Aayukt

« Mr. Vikram Singh, Ghaziabad municipal Corporation Nagar Aayukt

« Mr. Sai Teja, Prayagraj Municipal Corporation Nagar Aayukt

« Mr. Saurav Gangwar, Meerut Municipal Corporation Nagar Aayukt

« Mr. Sipu Giri, Saharanpur Municipal Corporation Nagar Aayukt

« Mr. Ankit Khandelwal, Agra Municipal Corporation Nagar Aayukt

e Mr. Sudheer kumar, Meerut Municipal Corporation Nagar Aayukt

« Mr. Akshat Verma, Varanasi Municipal Corporation Nagar Aayukt

«Mr. Prem Prakash Meena, Aligarh Municipal Corporation Nagar Aayukt

e Mr. Arvind Rao, Lucknow Municipal Corporation Nagar Aayukt

e Mrs. Pragya Singh, Executive Officer, Nagar Palika Parishad, Muzaffarnagar
«Mr. Uttam Verma, Environmental Engineer Prayagraj Municipal Corporation
eMrs Renu Narang, CEO, NVVNL

e Mr. Mahesh Girdhar, MD & CEO, Ever Enviro Pvt Itd.

e Mr. Rajiv Lochan Pal, MD, CUGL

e Mr. Sanjay Thakur, BPCL

e Mr.Therus Geiling, CEO, GC International

e Mr. Vivek Ojha, SWM Expert, Spake Bresson

e Mr. Sanjay Gautam, Technical Director, Ikratos

« Rupali Rathore and Yogesh Sharma (KPMG, SBM PMU)
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Office of Nagar Palika Parishad, Muzaffarnagar.

Today on 19.06.2025 a meeting was held between GCIND Solution Pvt. Ltd. Aayushi
ae and Care Pvt. Ltd. and Executive Officer, Municipal Council. Muzaffarnagar in the
otfice of Municipal Council, Muzaffarnagar. in which after the on-site inspection of Kidwai
Nagar Plant. the following points were discussed/agreed upon in the meeting:-

I- At present, Ayushi Hygiene and Care Pvt. Ltd. has set up its plant for fresh waste disposal

and it can operate it at the same place for the next three months. GCIND Solution Pvt. Ltd
has no objection to this.

Aayushi Hygicne & Care Pvt. Ltd will vacate the space at point A free of cost and make it
available to GCIND Solution Ptv. Ltd.

3- At present, there is no dispute of any kind regarding the site between Aayushi Hygiene and
Care Pvt. Lid. and GCIND Solution Pvt. Ltd., which is setting up the waste to energy plant.
The plant is being operated with mutual consent.

- ~
Executive Officer Aayushi Hygiene and Care Pvt. Ltd. GCINQ,.S()/lution Pvt. Ltd
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C.CF ANNEXURE-6

" 4 Ede, the Netherlands, 17" of July 2025

To: Executive Officer of Muzaffarnagar Nagar
Mrs. Pragya Singh
Muzaftarnagar Nagar Palika

Subject; Response to Letter Ref, 988/F,0./2025-26 Regarding Electricity Connection Requirement

Dear Mrs. Pragya Singh,

Thank you for your letter dated 16th July, 2025, regarding the provision of water and electricity

connections for our upcoming waste-to-energy plant, and your support in initiating the necessary
steps.

in response to your query concerning the required electricity capacity, we woutd like to formally
request an electricity connection with a capacity of 160 KVA for the plant. This capacity has been
assessed based on our projected operational requirements and will be essential for the efficient
functioning of the facility.

We appreciate your cooperation and look forward to your continued support in facilitating the
necessary permissions and infrastructure.

Please feel free to contact us should you require any further details or documentation.

Yours faithfully,

—~
{ 1 \ % r"\ e
IR TAN VA 7
VY ) A

\_ S . it
Warm regards,
Dhruv Maheshwari
Director

GCIND Solutions Pvt. Ltd.

s

(18 =D
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ANNEXURE B)VRE7

Ede, the Netherlands, 01" of September 2025
To: Executive Officer of Muzaffarnagar Nagar

Mrs. Pragya Singh
Muzaffarnagar Nagar Palika

Subject: Progress: separation on site

Dear Mrs. Pragya Singh,

We would like to provide you with an update on the legacy waste remediation work. Our trommel
machine (with a capacity of 300 tonnes per day) has already reached the site and is ready for
erection. However, before the erection can begin, a proper base needs to be created, and we are
currently working on this. Please find the details attached for your reference.

As communicated earlier in our letter dated 28th August 2025, the progress has been delayed due to
continuous heavy rainfall. The site is currently waterlogged and has become swamp-like, making it
unsuitable to begin the remediation process.

We assure you that as soon as the weather conditions improve, we will proceed with the erection of
the machine (will take up to 2 weeks), followed by the commencement of the legacy waste
remediation process.

Thank you for your understanding.

Yours faithfully,

Sincerely,

Dhruv Maheshwari
Director
GCIND Solutions Pvt. Ltd.

Page 10f2
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| D Solutions

Ede, the Netherlands, 28" of August 2025

To: Executive Officer of Muzaffarnagar Nagar
Mrs. Pragya Singh
Muzaffarnagar Nagar Palika

Subject: Response to letter: no. 1388/Tech/2025-26 Update - Site progress

Dear Mrs. Pragya Singh,

With reference to your letter no. 1388/Tech/2025-26 dated 26th August 2025, we would like to inform
you that we have already commenced work at the site allotted to us by Nagar Palika on lease.

As explained earlier, our first task is to remove all unwanted waste and prepare the area for
installation of the separator. Our JCB and Pokland machines have been operational since 10th July
2025, and a formal intimation of work commencement was submitted via letter dated 14th July 2025.

We have nearly completed the clearance and created sufficient space for the separator. Please refer
to the attached photograph. The next step is to compact the ground, after which we will begin the
erection of the trommel machine. Then we start the remediation of legacy waste.

Waste Separation

The vision for the proposed Waste-to-Energy (W2E) campus is to first clear the site of legacy waste,
and then begin processing fresh waste from the region at this location. This approach will lay the
foundation for a reliable and efficient waste management system in the area. As a result,
Muzaffarnagar and its surroundings will become noticeably cleaner, and pollution from waste in local
rivers—including the Ganges—will be significantly reduced.

Steel Structure Removed

We have removed the steel structure from the designated site to create space for further
development. Over the past few months, we have prepared the location in such a way that water
retention on the landfill has been significantly reduced, making the site more workable. Previously,
water accumulation led to ponds over a metre deep, which made it difficult for equipment such as
cranes and excavators to operate effectively.

Now that the water issue has been partially resolved, we are able to begin filling this area with waste
from other parts of the site. This will allow us to fully clear those sections and commence
construction of the digester. Additionally, fresh waste may (later) be deposited at the location where
the steel structure once stood. Figure 1 shows how waste has been moved over the last months.

GCIND Solutions Private Limited ® infoa ge-by.com
PAN AAHCG9399Q o TAN DELG22784G o CIN U85300DL2019PTC353627
Page1lof6 -
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Figure 1 —move waste to location of former steel construction.

Start of Waste Separation - Phase 1

Last week, the separation unit was delivered during the night via heavy transport. At the time, the
access road required for the delivery was still under construction. To ensure the transport could
proceed smoothly, we made the road accessible using our own machinery that night.

Please refer to Figure 2 for photos of the installation during transport.

Figure 2 — Transportation of separation installation.

Currently Under Construction

We are currently assembling the separation unit so that it can begin processing legacy waste. The
sand and stone-like materials recovered during this process are being used to help prepare the site
for the construction of the digester.

We also prepared a section of the landfill for the separator.

Please refer to Figure 3 for photos of the installation on site.

GCIND Solutions Private Limited @ info'a gc-bv.com
PAN AAHCG9399Q » TAN DELG22784G o CIN U85300DL2019PTC353627
Page 2 of 6



603

1 D Solutions

Figure 3 — Waste separator on site and site preparation
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Phase 2
Next week, we will begin clearing waste from the area designated for Phase 2 (see Figure 4 for the

location). This work will be carried out using a crane and dump carts, with the waste being
transported to a central location for separation.

While the waste is being removed from Phase 2, we are also continuing to engineer the supporting
infrastructure. Once the area has been cleared, we will be able to start developing the infrastructure

in full.

Phase 2

Figure 4 - Location phase 2

Boundary Wall Construction
In the coming weeks, we will also begin constructing a boundary wall around our site. This will help

prevent waste from being deposited in areas that are no longer intended for disposal.

Figure 5 shows the location of the boundary wall and provides a visual impression of its design.

Figure 5 — Left: location of boundary wall in purple, right an impression of how it will look.

GCIND Solutions Private Limited e info'd ge-bv.com
PAN AAHCG9399Q o TAN DELG22784G o CIN U85300DL2019PTC353627
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Updates
Dumping fresh waste on the plot
We noticed the trucks are again dumping waste on the wrong locations of the site.

Fresh Municipal Solid Waste (MSW) Contract

We currently hold a contract for the processing of legacy waste. Over time, we will also begin
handling fresh MSW. However, large-scale processing can only commence once the digester is
operational and the main access road has been completed.

In the meantime, we are able to take on small-scale processing, which allows us to designate
specific areas for waste disposal. One potential location for this is the site of the former steel
structure, which is dry and elevated.

To process fresh municipal solid waste, a formal contract is required to ensure a guaranteed and
consistent supply of waste for feeding the incinerator. We envision this rollout in three phases:

1. Current phase: Processing approximately 300 tonnes of fresh MSW per day.

2. Once the digester is operational: Up to approximately 1,000 tonnes per day.

3. Oncetheincinerator is operational: Up to approximately 2,500 tonnes per day, with a
minimum threshold.

We would like to prepare a contract with the municipality for the separation and processing of fresh
municipal solid waste.

Electricity and Water Supply
We previously discussed the supply of electricity and water. Could you kindly inform us when we can
expect these services to become available?

PPA Contract
For the incinerator, we will require a Power Purchase Agreement (PPA). We would like to begin
preparations for this as well.

Road and Bridge
We kindly request an update on the expected completion date for when the road will be accessible.

Planning
For your information, our latest project schedule is outlined below.

GCIND Solutions Private Limited @ info @ gc-bv.com
PAN AAHCG9399Q o TAN DELG22784G e CIN U85300DL2019PTC353627
Page 5 of 6
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Neilsoft
We are currently in advanced discussions with Neilsoft regarding infrastructure engineering and
permitting.

Lease Deed Payment
The lease deed payments for 2024 and 2025 have been successfully transferred to your account
on the 28" of August 2025.

Yours faithfully,

Warm regards,

Therus Gieling

Director

GCIND Solutions Pvt. Ltd.

GCIND Solutions Private Limited e infoa ge-bv.com
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ANNEXURE-8

ANNEXURE-8 (1)

Ede, the Nethertands, 9" of June 2024

To: Executive Officor of Muzatiarmagar Nagor

Mrs. Pragya Singh
Muzatfarnagat Nogar Palikn

Dear Madam,

= landfill of Muzaffarnagar, also
year, 2024. We viill do this

This letter is to confirm our commitment to start with clearing th
known as the Muzaffarnagar Recycle facility, by the second part of this
step by step and are aiming to clear at least 60,000 m3 of waste by the end of this year (A+B). The
waste will be separated into RDF, sand, soil and stones, as well as other materials that can be
recycled later on in time, when we have the full Waste to Energy plant available. Our focus will
not only be fresh waste, we also focus on legacy waste in the first phase of the project.

In 2024 we are shipping a separation installation to Muzaffarnagar thathas a capacity of
maximum 1,000 tpd of waste. This is a mobile installation and witi become operational in the 27
part of 2024. The sand an stones we separate from the waste we will use for leveling our plots or
for concrete production. The waste to energy plant of Muzaffarnagar can handle both fresh
waste and legacy waste.

We will process the fresh waste and legacy waste at no cost.

—

This is only possible when the site has an easy access for larger transport trucks. To remove
waste via the existing town streets and alleys will be difficult. We are hoping that the temporary
access roads will become available at the start next of this year. We will need a good road to
bring in equipment and to move material to ctients. Via existing roads through town that will be
difficult.

More important is the progress of the main approacti road for which a new road and bridge are

’rle,e_d_gd_.,We are seeing progress with the construction of the bridge. We can only speed up when

this new connection is ready. We hope you understand this.

End of June | am visiting Muzaffarnagar again. | hope we can meet and make a more detailed
plan for the months to corne.

Warm regards,

Therus Gieling, CEO of GCIND Solutions Pvt. Ltd.
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‘Ede, the Netherlands, 5" of June 2024,

To: Executive Officer of Muzaffarnagar Nagar
Mrs. Pragya Singh
Muzaffarnagar Nagar Palika

Dear Madam,

This letter is to confirm our commitment to start with clearing the landfill of Muzaffarnagar, also
known as the Muzaffarnagar Recycle facility, by the second part of this year, 2024. We will do this
step by step and are aiming to clear at least 60,000 m3 of waste by the end of this year (A+B). The
waste will be separated into RDF, sand, soil and stones, as well as other materials that can be
recycled later on in time, when we have the full Waste to Energy plant available. Our focus will
notonly be fresh waste, we also focus on legacy waste in the first phase of the project.

In 2024 we are shipping a separation installation to Muzaffarnagar that has a capacity of
maximum 1,000 tpd of waste. This is a mobile installation and will become operational in the 2
part of 2024. The sand an stones we separate from the waste we will use for leveling our plots or
for concrete production. The waste to energy plant of Muzaffarnagar can handle both fresh
waste and legacy waste.

We will process the fresh waste and legacy waste at no cost.

—~r—

“This is only possible when the site has an easy access for larger transport trucks. To remove
waste via the existing town streets and alleys will be difficult. We are hoping that the temporary
access roads will become available at the start next of this year. We will need a good road to
bring in equipment and to move material to clients. Via existing roads through town that will be
difficult.

More important is the progress of the main approach road for which a fw_@mibﬂ\dgm
needed. We are seeing progress with the construction of the bridge. We can only speed up when
this new connection is ready. We hope you understand this.

End of June | am visiting Muzaffarnagar again. | hope we can meet and make a more detailed
plan for the months to come.

Warm regards,

e Lo it e
"/‘

Therus Gieling, CEO of GCIND Solutions Pvt. Ltd.
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G' s ANNEXURE-9

Ede, the Netherlands, 14" of July 2025

To: Executive Officer of Muzaffarnagar Nagar
Mrs. Pragya Singh
Muzaffarnagar Nager Palika

Dear Mrs. Pragya Singh,

We are pleased to inform you that work at the project site has commenced. This serves as our formal
intimation, as already conveyed to you telephonically.

In light of this, we kindly request you to arrange for the provision of electricity and water at the site, in
accordance with Point 1 of the agreement dated 10.01.2025. As stipulated, the authority shall
provide water and electricity connections, and the charges will be borne by the Concessionaire for
use in the Legacy Waste Processing Project.

Additionally, we seek your permission to remove and sell unwanted steel materials from the site to
ensure smooth operational flow.

We would appreciate your prompt support in this regard.

Yours faithfully,

e
rm regards,

Dhruv Maheshwari

Director

GCIND Solutions Pvt. Ltd.
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Certificate NO. : IN-UP42809106796143X

Certificate Issued Date ; .+ 10-Jan-2025 01:02 PM
Account Reference i 5 NEW'MPACC (SV)/ Up14861904/ MUZAFFARNAGAR SADAH/ UP-MJF
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Government of Uttar Pradesh "UP42600106796143X
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Unique Doc. Reference £+ . -SUBIN-UPUP14861 90482629776841481X ;
Purchased by ‘ : G CINDSOLUTIONS PVT LTD

Description of Docurnent ** : Article 5 Agreement or Memorandum of an agreement
Property Description : . Not Applicable

Consideration Price (Rs.)

First Party ; © G CIND SOLUTIONS PVT LTD

Second Party ; . Not Applicable

Stamp Duty Paid By 1 ‘ : G CIND SOLUTIONS PVT LTD

Stamp Duty Amount(Rs.) : 1(%0% S G
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CONCESSION AGREEMENT

Between

e SOLUTONS PUT LT

NAGAR PALIKA PARISHAD MUZAFFARNAGAR, U.P.

IS¢

And

GCIND Solutions Pvt. Ltd.

M/S
For

YSOLUTIONS PVT L

Processing of Legacy Waste at Kidwai Nagar, Muzaffarnagar,
dumping site in accordance with SolidWaste Management Rules
2016, January, 2025
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BETWEEN

Nagar Palika Parishad Mgzaffarnagar, U.P. an Urban Local Body constituted under the
Uttar Pradesh Nagar Palika Parishad Act, 1916 (hereinafter referred to as “MNPP" or

“the Concessioning Authority” which expression shall unless excluded by or repugnant
to the context, be deemed to include its successors and assigns)

AND

M/S GCIND Solution Pvt. Ltd. a company incorporated under provisions of the
Companies Act, 1956, having its registered office at2ed Floor. Regus Elegance,
Jasola District Center, Old Mathura Road, Delhi, India, 110025represented through
its authorized signatory Mr. Thecdorus gieling, hereinafter referred to as
“Concessioner” which expression shall unless repugnant to the context include its
successors and permitted assigns, OF THE OTHER PART.

The Nagar Palika Parishad Muzaffarnagar, is responsiblefor implementation ofprojects
identifiedunderSwachh ~ BharatMission  —Urban forNagar  Palika Muzaffarnagar,

includingcollection,transportation,processinganddisposalofMunicipalSolidWaste(MSW)g
eneratedwithinitsjurisdiction Nagar Palika Muzaffarnagar.

In light of the partnership agreement and Memorandum of
Understanding dated 14'™ July 2016 entered between Government of
Uttar Pradesh and Government of Netherlands as well as Letter of
Acceptance dated 5'" November 2018, Nagar Palika Parishad is
signing this agreement for processing of legacy waste.

Nagar Palika allot 19.446 Hectares Land on Rent for a period of 30 Years to establish
WTE facilities from own resources, as requested by the State.

A meeting between Municipal Authority and authorized repre_:sentatives of M/S QCIND
Solution Pvt. Ltd (Concessioner) to clean the dumping site through processing of
dumped legacy waste as per CPCB norms from own resources and cost.

Project Background:

The State Government of Uttar Pradesh signed a MoU with M/S QCIND solutjon Evt.
Ltd. (Concessioner) for establishment.of Waste to Energy Plant (WTE). Reglst.rat«on
and handover of land has been completed, Concessionaire has taken possession of
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allotted land at Kidwai Na
2024, for clearing the exi
legacy waste at no cost t
at earliest. Authority and

gar, Concessionaire issue confirmation letter dated 09-06-
sting dumping site through scientific processing/disposal of
O reclaim the dumpsite land for establishment of WTE project
Concessionaire both are committed to establish WTE plant at
the same land to process entire generated waste in accordance of Solid Waste
Managgment Rules-2016. This Agreement aims at land reclamation of existing
dumps_lte at Kidwai Nagar, Muzaffarnagar, through the process of Bio-remediation in
comphaqce of NGT for establishment of Waste to Energy (WTE). The clearing of legacy
waste will take place in various phases. The plan of action includes timeline, list of plant

machinery submitted by the Concessionaire before the Authority for getting approval.As
Annexure-5

Objective:

The overall objective of this project is to create an efficient and effective solid waste
management system in Nagar Palika Parishad. The sub objectives are as follows:

a) To comply with Solid Waste Management Rules, 2016 and applicable laws,
rules, guidelines in India and best Engineering practices through Public Private
Participation.

b) To improve the existing standards of public health and environmental quality
through bioremediation of existing legacy waste including disposal of all
recovered recyclables and rejects.

c) Improve productivity of manpower, materials and equipment and promote
economic operations of services. '

d) Promote and protect the quality and sustainability of overall urban environment in
the service area.

Scope of Work:

The current project intends to undertake the works required for Dumpsite Land
Reclamation through Bioremediation of old Dumped Municipal Solid Waste/Legacy
Waste, resource recovery and scientific disposal of residual solid waste at Nagar Palika
Parishad Muzaffarnagar (Authority) and between Concessionaire The scope of work for
both the organizations will be as under:

Authoritywill provide easy access to processing site for transportatiqn of heavy pI.ant
and machinery for excavation of waste and_ its processing (mech_amcz_ﬂ
segregation)disposal of segregated recyclables ‘and 'rejects from the site. Authority will
provide electric connection and water at processing site.
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Concessionaire will install minimum 1000 M
resources, including excavators and vehic|
waste processing and disposal shall be bor

T/Shift_capacity segregation plant from own
es for disposal of rejects. The cost of legacy
ne by Concessionaire.

Terms:

) Authority shall provide water & electric connection to the Concessionaire and
charges shall be paid by the Concessionaire with respect to the use of
water/electricity for the purposes of Legacy Waste Processing Project.
However, if at any time due to some unavoidable circumstances the release
of regular water/electricity is not possible, the Contractor shall be required to
make its own arrangement at its own cost.

i) Authority rent out 19.446 Hectare of land situated in Town Muzaffarnagar
Pargana, Tehsil and District-Muzaffarnagar for the Waste to Energy Plant
(WTE) in sequence of the lease deed dated 21 October 2023. The list of
Khasra numbers of the land enclosed as Annexure-2

iii) The revenue Map of allotted land enclosed as Annexure-3

iv) The Concessionaire submit a detailed action-plan before the Authority in
reference of their confirmation latter dated 09-06-2024, for cleaning of allotted
land (Bio-Remediation of dumped Legacy Waste in accordance of CPCB
Guidelines) on zero cost for establishment of WTE Project, action plan
including details of plant and machinery, implementation schedule and re-
development plan on reclaimed land for establishment of WTE project
enclosed as Annexure-Annexure-7.

V) The envisaged project completion time is 24 months from the date of
commencement of operations for this project. The Concessionaire has to
deploy adequate machinery in order to meet the timeline.

Vi) The Concessionaire has beensubmitted a detailed action plan for processing
of legacy waste which includes the details of plant machinery its capacity and
implementation schedule before the authority for approval, Authority approved
the implementation plan of Concessionaire for processing of legacy waste.

vi)  The Concessionaire shall carryout Total Station Survey of complete project
site including area earmarked in which Bio-remediation is to be done. The
area earmarked by Authority for Scientific Dumpsite Land Reclamation
through Bioremediation, Resource Recovery and Scientific Rejects Disposal
at Kidwai Nagar, Muzaffarnagar” shall be considered as 100% area for the
scope of work. Concessionairehas to reclaim the entire dumpsite through Bio-
remediation to allow total land recover as per the guidelines laid down by
CPCB including all steps to follow mandatorily under the Schedule J of the
said guidelines. The guidelines of CPCB for processing of legacy waste
enclosed as Annexure-6 :

viii)  Concessionaire will obtain required NOC from Po_llutlon ngtrol Board for
processing of Legacy Waste. Authoritly lwiil provide requisite support tﬂ\

ionaire for getting environmental clearance.
Concessionaire for getting \v\&vﬂj&

| %V LT

wmw%w% gﬂ_\,‘mmm”me’”qﬁwm iR wreTET TRUS

TR grferet aRee HOTFRATR HREET

P

—

@ Scanned with OKEN Scanner



616

1X) Concessionaire shall earmark a land parcel for processing of (day to day
generated) fresh waste. Authority will select an agency/contractor for
processing of fresh waste till establishment of WTE project.

X) 100% of the Land of dum
project.

ping site at Kidwai Nagar, to be reclaimed for WTE
Xi) The Cor\cessionaire shall set a soil and ground water baseline so that the
same will be available to evaluate post Bio-remediation of the site.

Xii)  The Concgssionaire shall monitor ground water quality, work zone air quality
and am_blent air quality monitoring within the site from authorized
laboratories/agencies and submit the report on monthly basis

xiii)  The Concessionaire shall conduct its own due diligence for site investigation,

analyzing the characteristics, composition andquantum of the waste at the
Project site.

Xiv)  Dumpsite reclamation will be done by dividing the site into suitable
sectors/loops in consultation of the Engineer-Incharge / Nodal Person based
on the priority of land reclamation and its reuse for WTE project.

xv)  Authority will appoint Nodal Officer for monitoring the day to day work

progress and will submit work progress (in accordance of plan of action)
report to Authority.

xvi)  Usually the top layer has fresh waste, dust and may have several materials in
the active biological state. This layer is to be stabilized through application of
Bio-Culture, herbal/biological sanitizers, inoculants or through any suitable
scientific method as proposed by the Concessionaire and accepted by the
Authority. Odour shall be controlled and minimized through application of
deodorant or scientific method.

xvii)  The Concessionaire will maintain Environmental Standards like air quality
monitoring, noise monitoring, leachate management, odour monitoring, water
quality monitoring and aggregate disposal in compliance of CPCB.

xviii) The baseline calculation on the volume and density of waste dumped is done
by the concessionaire and that shall be treated as baseline to start the work
however the monthly analysis of the volume through contour survey and
sample pits on the site for the density to be done with the consultation of the
Nodal person appointed by the authority.

xix) Excavating the existing mixed compacted MSW in the land portion
allocated/earmarked by the Authority and sieving them by Mechanical sieving
machine or any other suitable technology proposed and accepted by the
authority.

xx)  The concessionaire shall deploy sufficient machinery3 manpower and required
resources to execute the project scope within the project duration.
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XXi) _Provision, installation, operation and maintenance of plant, machineries,
infrastructure facilities and amenities for excavation, sieving of the excavated

MSW, sj(oring the segregated materials, reuse, marketing, selling, and
transporting them from the project site.

XXii) Const‘ruction of temporary shed, platform and creation of facilities for
handling, separating, segregating, storing and quantifying of the excavated

MSW and processing material will be developed by concessionaire from own
cost.

xxiii) Concessionaire will segregate the excavated (if required) MSW in the land
portion earmarked into as many kinds and categories as possible of Useful
Material such as compost, soil conditioner, recyclables, raw RDF, filler
material (Soil, C&D) and Un-useful material such as residual Solid Waste,
entire recovered material as mentioned will be the property of concessionaire.

xxiv) Concessionaire will use recovered C&D waste or own use like development
of internal roads, foundation as base material for WTE Project, CC Block etc.
recovered fine earth for filling on low laying area, landscaping etc.

Xxv) At present there is no scientific landfill site so recovered inert can be used by
concessionaire for development of landscaping, spare inert can be disposed
by authority in low laying area within its municipal jurisdiction from own cost.

xxvi) Packing, storing, stacking, selling, diverting for recycling, marketing and
recycling of all Useful Material within sixty days of segregation at the cost of
the Concessionaire.

xxvii) Concessionaire will be responsible for baling, packing, stacking, storing and
sale of non-recyclable fraction of high calorific as raw material to RDF
producer/ user or sale to waste to energy or co-processing in cement plants
or to thermal power plants.

xxviii) Concessionaire will be responsible for stacking, transporting, spreading and
compacting the segregated C&D, Soil and Inert as filler material in low level
and depression area within the site and prepare well compacted and clear
ground for proposed development at site for WTE plant or disposing such
material in the low level area or quarry area at the cost of the concessionaire
with proper compliance to the statutory requirements.

xxix) The revenue or the income from the sale of the segregated Useful Material
such as reusable and recyclable, Compost, soil conditioner, raw RDF, C&D,
Soil or any other by- product materials shall go to the Concessioner account.
The Concessionaire shall initiate the mode of disposal process of the material
by-products to the authority.

xxx) Carrying out the entire project work in accordance with the Detailed Plan of
Action and schedule proposed by concessionaire and approved by the
Authority at the cost of the concessioner.
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xxxi) Concessionaire will use only covered body vehicles for the transportation of
materials recovered during bio-remediation of waste.

xxxii) Concessionaire will apply method, process, equipment and resources which
would reduce the impact of dumpsite reclamation activity in the adjacent
areas.

xxxiii) Concessionaire will create facilities and make arrangements for controlling/
mitigating the emission, pollution and contamination (Environment impact)
including air, water and soil including mitigation for of dust, odor and noise
pollution at the own cost.

xxxiv) Construction of temporary site office, water, power, sanitation facilities and
accommodation facilities of workers for the Project as per statutory standards
at the cost of Concessionaire.

xxxv) Providing security arrangement for the project site, machineries, equipment
etc. at its own cost

xxxvi) The Concessionaire should take precaution of minimizing flies, rodents and
bird menace and fire hazards.

xxxvii) The Concessionaire shall also provide fire protection measures and safety
equipment/ tools to all workers.

xxxviii)Safety guidelines to labours should be adopted by the concessionaire as per
prescribed laws and order in regard to this and there. The employees /
workers of the Concessionaire so appointed by it shall not regard as
employees of the Authority, they shall have any claim at all against the
Authority at any stage.

xxxix) The Concessionaire, shall comply with all the provisions of the laws regarding
deployment of labour under the contract. It shall be the liability and
responsibility of the Concessionaire to implement the provisions of Acts; the
Contract Labour (Regulation and Abolition) Act, 1970, the Minimum Wages
Act,1948 and the Workmen’s Compensation Act, 1923.

x) The Concessionaire shall not employ in connection with the operations and
services under this contract any person of less than 18 years age.

xliy  The reclaimed land will be used for setting up a waste processing plant
(Waste to Energy Plant)
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Operation and Maintenance of Plant & Machinery and Vehicles:

The Concessionaire shall maintain all assets, plant & machinery and the vehicles in full

serviceable condition during the period of contract entirely at his own costs including the
costs of spares accessories, tyres, lubricants, hydraulic oil etc.

The drivers of all vehicles shall carry the following and any other papers as per
Applicable Law. :

a) Driver's License
b) Registration Certificate of Vehicle.
c) Pollution under Control (PUC) Certificate.

All the drivers, helpers and workers engaged in operation of vehicles should be

provided uniforms, personal protective equipment (hand gloves, gum boots, masks etc.)
and desired implements.

The staff deployed at the processing plant should be provided with uniforms, personal
protective equipment (hand gloves, gum boots, masks etc.) and other suitable
implements. Processing plant should have all the facility as per requirement.

Dispute Settlement

a) Any Dispute between the Parties as to matter arising pursuant to this Agreement,
which cannot be settled amicably within 30 days after receipt by one Party of the
other Party’s request for such amicable settlement, may be submitted by the either
Party for settlement.

b) All matters relating to and arising out of this agreement shall be subject to the
jurisdiction of Civil Courts of original jurisdiction of Muzaffarnagar, under High Court

of judicature of Allahabad. The Party can approach court only after final arbitration
award has been passed.
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Time of the Essence

The time shall be essence as regards the performance by theConcessioner of its
obligation under this contract.

IN WITNESS WHEREOF, the parties here to have caused this Agreement to be signed
in their respective names as of the day and year first above written.

Place: Muzaffarnagar, U.P.

For- Nagar Palika Parishad

Signature and Seal

Signature and Seal
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